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is necessary becai se no evidence can be col-
lected and nobodv is prepared to give anv
evidence. But ir the case of a Commission of
Inquiry it is different.

MR. DEPUTY CHAIRMAN: Mr.
Raghuramaiah.

PAPERS LAID ON THE TABLE

ANNUAL REPORT VND ACCOUNTS (1968-69)
OF THE CENTRAL' ROAD TRANSPORT
CORPORATION LIMITED, CALCUTTA AND
REL.TED PAPER

THE DEPUTY MINISTER IN THE
DEPARTMENT >F PARLIAMENTARY
AFFAIRS, AND N THE MINISTRY OF
SHIPPING AND TRANSPORT (SARDAR
IOBAL SINGH) : Sir. I bee to lav on the
Table a copv (in English and Hindi) of the
Fifth Annual Report and Accounts of the
Central Road Transport Corporation Limit-
ed. Calcutta, for t te vear 1968-69. together
with the Auditors' Report on the Accounts,
under sub-section (1) of section 619A of the
Companies Act, 1956. [Placed in Library.
See No. LT-4437/70].

NOTIFICATIONS INDER THE MERCHANT
SHIPPING ACT, 1958

SARDAR IQBiIAL SINGH: Sir, I also beg
to lav on the Table a copv each of the
following Notiications (in English and
Hindi) of the Ministry of Shipping and
Transport (Transport Wing), under sub-
section (3) of sect on 458 of the Merchant
Shipping Act, 195% :—

(i) Notification G.S.R. No. 2680, dated
the 17th Novem >er, 1969. publishing the
Examination of Masters and Mates
(Amendment) R iles, 1969 together with a
statement showii g reasons for delay in
laying the Notification. [Placed in Library.
See No. LT-443t770].

(ii) Notificatkn G.S.R. No. 2703, dated
the 25th > ovember, 1969, publishing the
Merchan  Shipping (Examination of
Engineers ir the Mercant Navv)
Amendment Rulis. 1969 together with a
statement showing reasons for delay in
laving the Notification [Placed in Library.
See No. LT-4439//70].

THE MERCHANT SLIPPING (CERTIFICATE OF
SERVICE) RULES, 1970

SARDAR IQBA L SINGH : Sir, I also
beg to lay on the Table, under sub-section
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(3) of section 458 of the Merchant Shipping
Act, 1958, a copy of the Ministry of Shipping
and  Transport (Merchant Shipping)
Notification G.S.R. No. 1682, dated the 22nd
August, 1970 (in English and Hindi),
publishing the Merchant Shipping (Certificate
of Service) Rules, 1970. (Placed in Library.
See No. LT-4333/70.1

THE CENTRAL SALES TAX (REGISTRATION
AND TURNOVER) (AMENDMENT) RULES,
1970

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to lay on the Table a
copy of the Ministry of Finance (Department
of Revenue and Insurance) Notification
G.S.R. No. 1720 A, dated the 29th September,
1970 (in English and Hindi), publishing the
Central Sales Tax (Registration and Turnover)
(Amendment) Rules, 1970, under sub-section
(2) of section 13 of the Central Sales Tax Act,
1956. [Placed in Library. See No. LT-
4328/70.]

THE INCOME TAX (THIRD AMENDMENT)
RULES, 1970

SHRI K. R. GANESH : Sir, I also beg to
lav on the Table a copv of the Ministry of
Finance (Department of Revenue and
Insurance) Notification G.S.R. No. 3398,
dated the 14th October, 1970 (in English and
Hindi), publishing the Income-tax (Third
Amendment) Rules, 1970, under section 296
of the Income-tax Act, 1961. [Placed in
Library. See No. LT-4410/70.]

NOTIFICATION OF THE MINISTRY OF
FINANCE (DEPARTMENT OF REVENUE AND
INSURANCE)

SHRI K. R. GANESH: Sir. I also beg to lay
on the Table a copy of the Ministry of Finance
(Department of Revenue and Insurance)
Notification G.S*R. No. 1798, dated the 16th
October, 1970 (in English and Hindi). [Pkced
in Library. See No. IT-4408/701

NOTIFICATIONS UNDER THE CUSTOMS ACT,
1962 AND THE CENTRAL EXCISES AND SALT
AcCT, 1944

SHRI K. R. GANESH : Sir. I also beg to
lay on the Table a copy each of the following
Notifications (in English and Hindi) of the
Ministry of Finance (Depart-
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ment of Revenue and Insurance), under
section 159 of the Customs Act, 1962 and
section 38 of the Central Excises and Salt
Act, 1944 :—

(1) Notification G.S.R. No 1787. dated
the 17th October, 1970 publishing the
Customs and Central Excise Duties Ex-
port Drawback (General) 75th Amend-
ment Rules, 1970.

(ii) Notification G.S.R. No. 1788. dated
the 17th October. 1970. publishing the
Customs and Central Excise Duties
Export Drawback (General) 76th Amend-
ment Rules, 1970.

(iii) Notification G.S.R. No. 1789.
dated the 17th October, 1970, publishing
the Customs and Central Excise Duties
Export Drawback (General) 77th Amend-
ment Rules, 1970.

(iv) Notification G.S.R. No. 1819. dat-
ed the 24th October, 1970, publishing the
Customs and Central Excise Duties
Export Drawback (General) 78th Amend-
ment Rules, 1970.

(v) Notification G.S.R. No. 1859, dated
the 31st October. 1970. publishine the
Customs and Central Excise Duties Ex-
port Drawback (General) 129th Amend-
ment Rules. 1970 [Placed in Library. See
No. LT-4413/70 for (i) to (v)L.

NOTIFICATIONS UNDER THE CUSTOMS ACT,
1962

SHRI K. R. GANESH : Sir, I also beg to
lay on the Table a copy each of the
following Notifications (in English and
Hindi) of the Ministry of Finance (Depart-
ment of Revenue and Insurance), under
section 159 of the Customs Act, 1962 :—

(1) Notification G.S.R. No. 1790, dated the
17th October, 1970. rPlaced in Library. See
LT-4412/70]

(i1) Notification G.S.R. No. 1875. dated
the 4th November, 1970, publishing the Bag-
gage (Second Amendment) Rules, 1970, to-
gether with a, Explanatory Memorandum
thereon. [Placed in Library. See No. LT-
4432/70]

THE TAX CREDIT CERTIFICATE
(EQUITY SHARES) AMENDMENT SCHEME,
1970

SHRI K. R. GANESH: Sir, I also beg to
lay on the Table a copy of the Ministry
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of Finance (Department of Revenue and
Insurance) Notification G.S.R. No. 1822,
(iated the 23rd October, 1970 (in English and
Hindi)! publishing the Tax Credit Certificate
(Equity Shares) Amendment Scheme, 1970,
under sub-section (4) of section 280 ZE of the
Income-tax Act, 1961. [Placed in Library. See
No. LT-4409/70]

THE CENTRAL EXCISE (THIRTEENTH
AMENDMENT) RULES, 1270

SHRI K. R. GANESH: Sir, I also beg to lay
on the Table a copy of the Ministry of Finance
(Department of Revenue and Insurance)
Notification G.S.R. No. 1860, dated the 31st
October, 1970 (i, English and Hindi)
publishing the Central Excise (Thirteenth
Amendment) Rules, 1970, under section 38 of
the Central Excises and Salt Act. 1944,
[Placed in Library. See No. LT-4329/70]

REFERENCE TO HAVOC CAUSED BY
RAINS IN TAMIL NADU

MR. DEPUTY CHAIRMAN:  Shri
Appan.

SHRI G. A. APPAN (Tamil Nadu) : Mr.
Deputy Chairman. Sir, I have the privilege to
invite the kind attention of the House about
some press news that there has been a very
heavy rain in Tamil Nadu and that eighty
thousand people have been rendered homeless
in Madras. Mr. Deputy Chairman. Sir. in this
connection mav I also beg to state to the
august House that all these people, very often
in various States, become homeless due to
rains, because their houses are in low-lying
areas ? Under the slum development
programmes, the Government should trv to
take up all private slums and to develop the
Government and the Corporation-owned
slums. If thev can spend, at least some crores
of rupees in building their walls at least up to
three feet height, with brick and mortar. the
other portion will not fall. I myself even now
live in a slum. Very often, the roofs are made
of coconut leaves and things like that which
very often get leaky.

Mav I also request the hon. Minister and
the Government concerned to please see that
some persons go there and a substantial relief
is given to Tamil Nadu for the redressal of the
grievances of these homeless people and to
put up 'pacca’ structures



